E (Recewed the assent .of the Qovernor Geneml on. the 28th Mamh

of 1894,

, be substituted ;

Cin elause (11) *’ shall be omitted; and

: _clauses (11) and (12).

section (1) of section 47. o fogtion 47, Aok

- tubed, namely :—

[PASSED BY THE INDIAN LEGISLATURE ]
. 1925)

An Act to amend the Pnsons Act, 1894,

HDREAS it is expedient to a,mend the Prisons Act, 1894,

for the purpdses heremafter appeamng, It is hereby,
enacted ag follows :—

1. This Act may be called the Pmsons (Amendment) Act, short titls,
1925.°
- 2. In section 46 of the Pnsons Act, 1894 (heremaiter referred Ae;a:);";ﬁ“;‘:ft ‘
'to 85 the said Act),— .. IXot1ewl "
(a) to clause (2) after the word “‘ form * the followmg words -
. shall be added, namely :—
“ for such period as may be prescrlbed by rules mad'>
by -the Governor General in Couneil **;

(b) in clause (8) for the Word ““’six ** the word * ‘ three ”’ shall

(c) clause (11) is hereby repealed _ _ S
(d) in clause (12) for the word solitary ’* the word

‘ cellular.” shall be substituted; and the words ‘‘ as defined
(e) clauses (12) and (13) shall be re-numbered, respectively,-

8. (1) Sectioa 47 of the S&ld Act shall be Tre- numbered sub

= Amendment of

IX of 1893,
{#) In the said sub-section—

(@) in' exception (8) for the- word ** solitary " the Wbrd
“cellular ’ shall be -substituted;

“ (b) for. exception (3) the following exoeptlon shall be substl-

1 (3) cellular oonﬁnemenb ghall not be. . combmed w1th
separate confinement so as to pr010n<T the total a

period of seclusion to which the prisoner shall be
hable v

(¢) atter
| B
[Price One Ann,c__p]er_ Th__ree-hdf Pence:] =~




the 1

" (o) siter exception (4) 1 wmg‘ezqeptipnﬁhallzbef%d.;de&r )
Cowemelyi— o S
“¢5). N punishment shall be combined with any other
. punishment in sontravention -of rules made by the
& Governor Genersl in Council.”v o ‘
, (8) To the said gection ~the ~following sub-section shall be
. added, namely:— - o o ,
- f4(9) No punishment.shall be awarded for any such offence
R so as to combineé, with -the punishment‘ awarded for
any other such offence, two of the punishments.
which may not be awsrded. in combination for any -
guch “offence.” e ‘ o
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